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~ REPORT OF.9HE SELEOT COMMITTEE ON THI;’hOLh wonnmn;t s
MGUIATI_QH OF EMPLOYMENT) :BILL; 1948 -
« ‘We, thezul od;Jmembers -of the Belect L,ommxm 1o whxch the Bill. -

to yn;vx:ls :ﬁr a;gu 1\:}1 % emﬂ:{mpnt of dock "workers was referred, bave -
_reongider e. Bi ve now the to bmxt this
TS Bt e e e e v -
A ihe"ae‘ﬁrﬁhon o'! “‘dock warker’’ from f-how

"

A
5 We are of opinion that the Act may be made upphcnble to ‘States but,  ha¥is
i jogerd -4o--the-conatitutional -positian, .it is not possiblu te.do 8o. We , was
.stherefore, repommend that the acceding maritime States may be adyised fo pa;p
lggxslgtxou on the tines of this-Act for their respective territories.

g}z e).“lhe {Bill waa published in Part V of the Gaaetle of Indm. dated the 22nd

w{\r or, 1047,

pey 8 We think that the Bill has not been so altered as to reqmre cirenlation
Standing Order 41 (5), and we rccommend that it be passed us now

zagnanded.
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[As AMEXDED bY THE SELHCT ('OMMITTEE]

(Words underlined. or sidelined indicate the amendments cuggeatcdbytha
oo Committee; a.ttcri:ka.- indicate omissions.)

T T T e v e o L
o L BILL - e et e e
" to provids for regulating the employmeni of dook workers

»i."WHEREAS it is expedient to provide for regulating ‘the employment of dock -
workers; . .

<., It-is_hereby,_enacted as. follows: — B e
i3, short title and- extent.—(I) Thir-Act may be called-the Dock Workers”™
(Begulation of Bmployment) Act, 1948. o T e
(2) It extends to all the Provinces of India. e .
9, Definitions.—In this Act, unless there is anything repugnant in the sub- -
ject, or oontext.'_-— ) T R iyt i R e o

I 2

et s AL e o -

~ (a) “‘cargo’’ includes anything carried of 16 be cirried in ‘a ship or;
... other vessel*; » - o
o (b) *“Dock worker”” means a person employed or o be employed. i6,”oF
u the vicinity of, any port on work in connection with the joading, unidad-
iug, movehient or storage of cargoes, or wark ‘n connection with the pre-

mration of ships or other vesrels for the receipt. or discharge of cargoes orj.:

e ”(c) '“glﬁfﬂﬂ)’etm: n 'I‘elhﬂoﬁ "t '8 dock “'Oﬂ\’é?:":meaMr- f‘hﬁ’l’?mﬁ“-‘iw~
" whom he is employed or to be employed as aforessid; = S
(d) *‘Government’’ means, in relation to any major port, the Central:

Government and, in relation to any other port, the Provincial Governments:y

{¢) “‘sohena’’ means a scheme made under thia Act.

3.. Scheme for ensnring regular employment of workers.—(1) Provision ma
ba made by & scheme & .. % .. ¥ for the registration of ‘dock workérs” with 873
view o ensuring.greater regularity of employment and for regulating the em-
ployment of dock workers, whether reglstercd or not, in a port. i

(2) In pariicular, s scheme may provide— . iy
(o) for the spplication of the scheme to such classes of .dgg}p workers o5

* and employers as may be specified therein: o Dl ety
“(b) for defiuing the obligations  of -dock-workers- dnd- sitiployers wubs 44
wenb to the TulElmant of which "the  ScHEmE" Y AAPIY™ to™ thienr~nnd~ th
oircuthstances in which the scheme shall cease to apply to any dock work:
ers or employers; . s
(o) for reRulting the rocruitinent”and amtry-into:the-scheme-of d
workers; and their registration, including the maintenance of register
the removal, dither temporarily or permanently; of names from the regis
_tars and-the imposition. of fees for registration; o

© () for vegulating’ the employment: of- dock “orkers,‘whetherﬁ iegm
tered or not.. and- the terms and conditions of such- employment;- includin
rates of remuneration, hours of work and conditions as-to- olidays and pa
“in respect thereof; : d d - 1, e :
" “(e) for securing that, in respect of periods during which employment
. or £i$)émplbvmcn€ is not available for chk,vﬁvorkers”to whom the schem
Capplies_and who are available for work, such’workers will, subjeet. to.

 ‘conditiong of; the scheme,”receive: a minimum pay;: .-

Ve
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(j) for prolnbltmg or restnotmg the enxploytnent ‘of  dock workers %o
.whomthe schemie does’ 1ot apply and the emfloyment of doek workefs by -
' ‘employers to-whom :the scheme .does not apply;". - .7
(9) for .the training and welfare ot dock workers, in 80 far as satis-
faotory provision therefor docs not exist apare from the schieme;

*(h) for ‘the-manner ‘in ‘which, and the perdons by. whom, the cost of
operahng the lcheme is to be defrayed; “

o for constituting or presoribmg the authohty to be responllble for the
*--:“-*'*"'*'mmtnzmtwﬁ"bmhmehm. o —

g U A R 11 . 0 et s e e

v ff)-fo0p. Buch. mc;denm and sup lumentnry nattors as may 'be reces-
mry or axpedient ‘for the purposes of thé scheie.

E *“(3) ‘A “scheme -may -further -provide that. s .coutraveution . of any PIOYINOD

~thereot shall be punishable with imprisonment for such term as may be speci-
tied but in no case excegdipg three months in respoct of 4 first contravention or’
six months in respect of any subsequent contravention, or with fire which may
~extend to such dmount a8 may be specified but in no case exceeding five bundred
_rupees in respect-of & first contravention or one thousand rupeeg in respect of
any subsequent contraventioa, or with both imprisonment and fine as afore-

aud.
~: 4 Making, variation and revocation of schemes.—(1) The Government may,
Q@v notification in the-official Gazette and subject to the condition of previous
4 xgl;hc;tt on, make one or more schemes for a port or group of ports, and may
?‘ \"the hke manner and subject to the like contlition ndd to, anend, wary or
voke any scheme made by it.

(2) The provisions of section 23 of the General Clauses Act, 1897 (X of 1807)
;shall apply to the exercise of a power given hy sub-section (1) as they apply to
:the exercise of & power glven by a Central Act to uuake rules subject to the
“condition ‘of "previous ' publication.

. ...(8) The Goverwment way direct the port authority of any port to prepare,
in accordance with such instructions ns may from time to time be given to it,
one “or “more -draft schemes for. the port, and the port authority shall comply
with such direction.

5. Advisory Committees.—(1) The Government may, or if it decides to make
auy scheme under section 4, shall, constitute an Advisory Committee, to
ndvise upon such matters arising out of ii.e administration of s Aet or any
scheme nade thereunder as the Government may refer to it for advice.

(2) The members of the Advisory- Committee shall be appointed by the
Government, and shall be of such number (not exceedin dg fifteen) and chosen
in such manner as may be prescribed by rules made under sub-section (5):

that the A(lwsorv Committee shall include an equal number of

(l) “the Govemmen’o
(i) the dock workers,
(i) the employers of dock workers.

(3) The Chairman of the Advisory Cormmittee shall be one of the members
appointed to represent the Government, nominated in this behalf by the Goy-
eroment.

(4¢) The Government shall publish in the official G'aze&e tbe fiarmes of all
members of the Advisory Committae. .



B . o
(5) The Govemment may, by notlﬁcatxou in t.he oﬂ:cial Gazette, make ruleag
to pmvxde for—... e . v e |

(a) the composmon of the Advxsory Gommxt

** (b the, iiaiing »mwluclmtl xégobezs. ili!?.‘li.ﬁéﬁbﬁﬁﬁ;e:.
(c) the term. of',oﬂice of ite. mcmber_ _ g
B (d) the allowanoes, if any,. psyablo to the members of the Commlttee,;«f
R ) the manner in which the ; A :

business, including the number of, _members fno':bq preqent ,f
thereof _in order | to oonstxtnto 8. quorom ‘ e

8. Inlpec 8. —(1) nb. m 13-
Gazette .appoint such per=ons as_it thinks fif tc: ]
ol this Act at such ports a8 may bg specified in hhe noh cation, .

(Rg ‘Every Thspeotor shall be deemed to be & publc Bervant. A the

g of the Indian Penal Code, 1860 (XLV-of- TBEDF~——

® Ln TnsPector may, at any port for WHISH Be 18 };
() anitef, with such assistance" {if ”su !w ﬂunﬁ‘ \
or vesse} where  doock workers are emplo : -
(b)- require any authérity or person-to- Uoe~ ARy regish
- roll ot) other dopument, rela;g)g to the i p,pmam,gt'ﬂ >
. examine such- -dooument; - . T

R uldewon‘the spot or, otﬁm@g_t sevideuss of: any: pego
- (L wﬁnm?whethw the @m_} any. solisaie-13e

B fognigst ﬁ‘mneuf—(zg Nd': ”Cdurbaﬁan oognu!i,A
»oﬂ'emu_mda punishable b aschemeoroflnyabeﬁxmﬁt_;_-}’_‘“

in wnhng of the facts consfituting
]E‘);:rt tor or by a person specmlly authorﬂ ;

" The. Govemmenb ma;y. by 1
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